-

before ths Trihunal-in;past and they were all disposed

of allowing ths applications. Accordingly this applica=- . §
Lo I .

tion is alse dlsposed-af\by{ passing the following

ordersa :=- . .

(i)the applicant is entitled
for reimbursement of mess
chargas during the period

from 21-10-9{lto 10=-1-92;

(ii)the applicant is also
entitled to.1/4th of full
Daily Allowance inaccor-
dance with para-3(2) of
Govt., of Ipdia orders
under S.R.

2. Shri N.VR aghava Reddy, learned standing counsel

for the Respondents gubmits that applicant has not sub-
mitted any claim Por D.A. or for resimbur sement of mess
charges, If the same is an audit requirement, the appli-
cant ﬁay; within one weekg trom today submit the necessary
claim, The Respondents shall make payment uwithin éh?@éﬁ
months from the date of communication of this order. If
any amount had already bsen paid to the applicant towards
the mess charges or D.A., the same will be deducted from

the amounts payable to the applicant as per this ordsr.

3. The application is alloued in the above terms. No

— #o\mﬁ .

L (T.CHANDRASEKHAR RE%Y) (A.B.GORTHI)
Member (J) Member (A)

Dated: 19th July, 1993,
Qictated in COpen Court.

avl/ Jinthﬂ

order as to costs.




TO
1. The Sr.Superintendent of Post Offices,

Bheemavaram Oivision, W.G.Dist.A.p. )
2. The Sr.Superintgndent of Post Offices, vijayawada.

3. The Superinténdent-of’?oéf Offices,
Tadepalligudem Division, W.G,Dist AP,

. 4, The Director &émeéral, Department of POsts,
Parl iament Street, New Delhi-1,

5. One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.

6. One copy to Mr.N.v.Raghava Reddy, Addl.CGSC.CAT.Hyd.
7. One -copy to Liblrary, CAT.Hyd.

8., One spare copy "

pvm e LS .~




@

lI_STRATIVE TRIBUNAL @ HY DERABAD BENCH

-
® N THE CENTRAL ADM T}
. AT H{DERABAD

- Date of Order 3 19.07,93

0.hNO. 707/93

T.Jearappd Reddy

Applicant

Use.

andantof post ppfices,

1, the gp,Superint
jyision, M.G.District, AP«

ghesmavar am Diy
2. The 5r.5uperintendent of PoOst pericess
Vi jayawada. ‘ .
oYat Offices,

5uparinterdent of
H.G.District, AP.

3. The
L Diyisiof,

Tadapalligudan

Department of Posts,

4. The Directol senaral,
DBlhi—11G 001.

parliament Stpeet, New
Respondants

s e

ghri Krishna Dayan

Counsel for the Applicant
ghri N.V.Raghava Reddy ,Add1,C6SC

(1]

Counsel for the Respondents
CORAMS
THE HON'BLE SHRI a.B.GORTHI  ® memeE R (R)

THE HON’BLE gHR1 T.CHANDRASEKHAR REDDY ¢ memseR (3

(orier of the Ojyn. Banch pagsed Dy Hon'ble
Shri 4.5 .Corthi, Member (A) ) e

The |applicant’s prayer 1is for Cpayment of Daily

. \
Allouance and reimbu ges for the period

grom 21-10-91 O 10-1-82 during which he under gent trai;i

ing in Postal Training Centre, Mysores is a shart pdin

is involved, we have heard ShriKrishn |
eeRt = a Usyan, ¢
c ly GO

e gy Wt

the applicant aﬁd
H \ Shri N
Liean i N.l.Raghay

' i |




‘ pvm

C,.
TYPEL BY COMPARED EY

CHECKEED BY . ZEPROVED BY

IN THE CENTRAEL LDVINISTBATIVE TRIBUNILL
HYDERABAD BENCH AT HYDERZBAD

THE HON'BLE MR{EUSTICE V.NEELADRI RAC
_ VICE CHEIRMAN
2 D e —
. THE HON'BLE MK.A.B.GORTY 3 MEMBER( AD)

THE HON ' BLE MR.T.CHAIIDRASEKHAR REDLY
' MEMBER(J)

LD
THE HON'BL MR,P.T.TIRUVENGADEM sM(A)

v

Dated “\.—.7 -1993

. QRDEFY JUDGMENT ¢

MOI‘S. //1‘1.-?;.;.’ C.:}a. NO.
7 . in
o..vr_;No. - e ‘qg.

T, AJNO. (WP )

o . , \ caﬂtfﬂf ders i ;
Admd te:d and 1rr1ter r%&éﬁ;‘?‘hs“uvﬁ Tribunagl
issuea -:"“}i‘TCH
allowed Z‘? JULI9G3 /2 l/]

et 'RV-?

Dispoged of with

Dismiksed - vt/

Dismibsed as withdrawn
pismigsed for default,
Re jecteds Ordered

No order as to costs

ol






